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Ēामीण ͪवकास ͪवभाग
——— 

 अिध0सं0 Ēा0ͪव0-06-NRLM/01-25/2025-4616169—पहचान èथाǐपत करन े के िलए 

आधार संÉया का उपयोग åयǐƠयɉ को सुǐवधाजनक और िनबा[ध तरȣके से सिÞसडी, लाभ और सेवाएं ĤाƯ करन े

मɅ स¢म बनाता ह,ै पहचान èथाǐपत करने के िलए दèतावेजɉ कȧ बहुलता कȧ आवæयकता को समाƯ करता ह,ै 

ĤǐĐयाओ ंको सरल बनाता ह ैऔर पारदिश[ता और द¢ता को बढ़ावा देता ह:ै 

  और जबǐक, Ēामीण ǐवकास ǐवभाग (िजसे आगे ǐवभाग कहा जायेगा) राÏ य के Ĥ× यके पǐरवार कȧ एक 

पाğ मǐहला सदè य को रोजगार के अवसर Ĥदान करन ेके िलए मÉु यमğंी मǐहला रोजगार योजना (िजसे आगे 

योजना कहा जायेगा) का संचालन कर रहा ह,ै िजस े ǐबहार Ēामीण जीǐवकोपाज[न Ĥो× सान सिमित (िजस ेआगे 

काया[Û वयन एजɅसी कहा जायेगा) के माÚ यम से ǐवभाग Ʈारा काया[िÛ वत ǐकया जा रहा ह ै।  
 और जबǐक, इस योजना के अÛ तग[त आिथ[क सहायता के Ǿप मɅ राÏ य के सभी पǐरवारɉ कȧ एक मǐहला 

को अपनी पसंद के रोजगार हते ु10000/- (दस हजार) Ǿपय ेकȧ रािश Ĥथम ǐकè त के Ǿप मɅ दȣ जायेगी तथा 

मǐहलाओ ं Ʈारा रोजगार शुǾ करन े का आकलन करते हुए 2 लाख Ǿपये तक कȧ अितǐरÈ त सहायता 

आवæ यकतानसुार दȣ जा सकेगी ।  आिथ[क सहायता Ĥ× य¢ लाभ अंतरण (डी0बी0टȣ0) के माÚ यम से उनके ब ɇक 

खाता मɅ दȣ जाती ह ै।  
और जबǐक, उƠ योजना के िलए åयय ǐबहार सरकार कȧ संिचत िनिध से ǐकया जाता ह ै। 

और जबǐक, Ēामीण ǐवकास ǐवभाग उƠ लाभ कȧ ĤािƯ के िलए एक शत[ के Ǿप मɅ लाभाथȸ कȧ 

पहचान èथाǐपत करन ेके Ĥयोजनाथ[, यह अपे¢ा करे ǐक ऐसा लाभाथȸ Ĥमाणीकरण से गुजरे, या आधार संÉया 
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रखने का Ĥमाण Ĥèतुत करे, या ऐस ेåयǐƠ के मामल ेमɅ, िजस ेकोई आधार संÉया नहȣं दȣ गई ह,ै नामाकंन के 

िलए आवेदन करे: 

अब, इसिलए आधार (ǐवƣीय और अÛय सिÞसडी, लाभ और सेवाओ ंका लि¢त ǐवतरण) अिधिनयम, 

2016 (िजसे इसके बाद उƠ अिधिनयम कहा जाएगा) कȧ धारा 7 के Ĥावधानɉ के अनसुरण मɅ, ǐबहार सरकार 

िनàनिलिखत को अिधसिूचत करती ह,ै अथा[त:- 

1.  (1)  उƠ योजना के अंतग[त उƠ लाभ ĤाƯ करने के इÍछुक åयǐƠ को आधार संÉया का Ĥमाणीकरण या 

Ĥमाण Ĥèतुत करना होगा। 

 (2)  यǐद ǐकसी åयǐƠ को आधार संÉया नहȣं दȣ गई ह,ै तो उसे नामांकन के िलए आवेदन करना होगा । 

 (3)  आधार (नामांकन एवं अƭतन) ǐविनयम, 2016 के ǐविनयम 12 के Ĥावधानɉ के अनसुार, Ēामीण ǐवकास 

ǐवभाग ऐसे लाभािथ[यɉ का नामांकन सिुनिƱत करेगा, िजनका अभी नामाकंन होना है, अथवा रिजèĚार के 

साथ समÛवय और सǐुवधाजनक èथानɉ पर नामांकन केÛġɉ कȧ èथापना या èवयं रिजèĚार बनकर नामांकन 

सुǐवधाएं Ĥदान करने सǐहत उिचत उपायɉ के माÚयम से उनके आधार ǐववरण को अƭतन करेगा।  

बशतȶ ǐक जब तक ऐस ेलाभाथȸ को आधार संÉया नहȣं दȣ जाती ह,ै तब तक वह उƠ लाभ 

ĤाƯ करने के िलए िनàनिलिखत दèतावेज Ĥèतुत करके अपनी पहचान èथाǐपत कर सकता ह,ै िजसका 

वह हकदार ह ैऔर जो Ĥèतुत करने के समय वधै ह ɇ, या यǐद Ēामीण ǐवकास ǐवभाग Ʈारा ऐसी पहचान 
के िलए Ĥदान ǐकया गया या अिधकृत सॉÝटवेयर, ऐसे दèतावेजɉ कȧ तैयारȣ या रखरखाव स ेसंबंिधत 

Ĥािधकार के डाटाबेस से ऐसे दèतावेजɉ कȧ सामĒी को Ĥमािणत करन ेवालȣ सचूना को इलेÈĚॉिनक Ǿप 

से ĤाƯ करन ेका समथ[न करता ह,ै तो ऐसा ĤाƯ करने के िलए अपनी सहमित देकर, अथा[त्:- 

(क)  लाभाथȸ Ʈारा नामाकंन ĤǐĐया परूȣ कर लेन ेकȧ पावती, जो नामांकन कɅ ġ पर ऑपरेटर 

Ʈारा Ĥदान कȧ जाती ह,ै िजसमɅ ईआईडी शािमल होती ह;ै तथा 

  (ख) िनàनिलिखत दèतावजेɉ मɅ से कोई एक, िजसमɅ लाभाथȸ का फोटो हो, अथा[त्:- 

(i)  भारत िनवा[चन आयोग Ʈारा जारȣ मतदाता फोटो पहचान पğ: 

(ii)  राशन काड[: 

(iii)  राजपिğत अिधकारȣ Ʈारा जारȣ जाित Ĥमाण पğ या िनवास Ĥमाण पğ, जो 

काय[कारȣ मिजèĚेट या राÏय सरकार का राजèव अिधकारȣ हो, जो अंचल 

अिधकारȣ के पद से नीचे का न हो; 

(iv)  ǐकसी सरकारȣ संèथा या साव[जिनक ¢ेğ के उƭम Ʈारा सवेािनवƣृ या 

काय[रत लोक सेवक या उसके पǐरवार के सदèय को जारȣ ǐकया गया 

िचǐक×सा या बीमा पहचान पğ, 

(v)  भारतीय पासपोट[; 

(vi)  ǐकसी माÛयता ĤाƯ èकूल िश¢ा बोड[ Ʈारा जारȣ मैǐĚकुलेशन या 10वी ंक¢ा 

या उÍचतर माÚयिमक या 12वी ंक¢ा का Ĥमाणपğ या अंकɉ का ǐववरण, 

िजसमɅ जÛ म ितिथ दशा[यी गयी हो; 

(vii)  ǐकसी सरकारȣ संèथा या साव[जिनक ¢ेğ के उƭम Ʈारा सेवारत या 

सेवािनवृƣ लोक सेवक को जारȣ ǐकया गया पहचान पğ या अÛय पहचान 

दèतावेज:  

(viii)  भारत मɅ जारȣ Ĝाइǐवंग लाइसɅस; या 
(ix)  कोई अÛय दèतावेज जैसा ǐक Ēामीण ǐवकास ǐवभाग िनǐद[ƴ कर सकता ह:ै 
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(4)  Ēामीण ǐवकास ǐवभाग Ʈारा इस संबंध मɅ पदािभǐहत कोई अिधकारȣ, खंड (3) के अधीन Ĥèततु 

दèतावेजɉ या उनकȧ ǐवषय-वèत ुको Ĥमािणत करने वालȣ सचूना के संबंध मɅ जांच करेगा - 
(क)  माई आधार पोट[ल (https://myaadhaar.uidai.gov.in/portal) पर ई.आई.डी 

जमा करके नामाकंन अनरुोध कȧ िèथित कȧ पुǐƴ करɅ ताǐक यह पǐुƴ हो सके ǐक 

ई.आई.डी वैध ह ैऔर नामाकंन अनरुोध अèवीकृत नहȣं हुआ ह;ै तथा 
(ख)  अÛय दèतावेजɉ के संबंध मɅ, तथा इस Ĥयोजन के िलए, ǐकसी सरकारȣ इकाई या 

Ĥािधकरण कȧ सहायता ले सकता ह ैतथा Ĥèतुत जानकारȣ को उसके साथ साझा कर 

सकता ह,ै जो ऐसे दèतावेजɉ मɅ िनǐहत जानकारȣ कȧ तैयारȣ या रखरखाव से    

संबंिधत ह।ै 
2.  लाभािथ[यɉ को सǐुवधाजनक ढंग स ेउƠ लाभ ĤाƯ करन ेमɅ स¢म बनाने के िलए ǐवभाग मीǐडया के 

माÚयम से åयापक Ĥचार सिुनिƱत करन ेके िलए सभी आवæयक कदम उठाएगा ताǐक लाभािथ[यɉ को 

उƠ योजना के अंतग[त आधार संÉया कȧ आवæयकता के बारे मɅ जागǾक ǐकया जा सके। 
3.  जहां ǐकसी लाभाथȸ के आधार नंबर का Ĥमाणीकरण ǐकसी भी बायोमेǐĚक आधाǐरत Ĥमाणीकरण ǐविध 

(अथा[त् चहेरे कȧ छǐव, उंगिलयɉ के िनशान या आईǐरस èकैन आधाǐरत Ĥमाणीकरण) के माÚयम से 

ǐकया गया हो और वह ǐकसी भी कारण से ǐवफल हो जाए, जैसे ǐक बायोमेǐĚक जानकारȣ कȧ खराब 

गुणवƣा, िनàनिलिखत उपचारा×मक तंğ अपनाए जाएगें, अथा[त्:- 
(क)  यǐद Ĥमाणीकरण का कोई ǐवशेष बायोमेǐĚक-आधाǐरत तरȣका सफल नहȣं होता ह,ै तो 

बायोमेǐĚक-आधाǐरत Ĥमाणीकरण या वन-टाइम ǐपन (ओ0टȣ0पी0) आधाǐरत Ĥमाणीकरण का 

कोई अÛय तरȣका, जहां भी संभव और èवीकाय[ हो, पेश ǐकया जाएगा: 
(ख)  ऐसे मामलɉ मɅ जहा ंĤमाणीकरण के बायोमेǐĚक-आधाǐरत या ओ0टȣ0पी0-आधाǐरत तरȣके संभव 

नहȣ ंह ɇ, उƠ योजना के तहत लाभ, आधार सरुि¢त ×वǐरत ĤितǐĐया (Èयू0आर0) कोड या 

आधार पपेरलेस ऑफलाइन ई-के.वाई.सी दèतावजे पर यू0आई0डी0ए0आई0 के ǐडिजटल 

हèता¢र Ĥमाण पğ के ऑफ़लाइन स×यापन के Ʈारा आधार संÉया कȧ वाèतǐवकता èथाǐपत 

करने के बाद, जैसा भी मामला हो, िनàनिलिखत मɅ स े ǐकसी के आधार पर ǐदया जा     

सकता ह:ै 
(i)  आधार सरुि¢त ×वǐरत ĤितǐĐया (Èय0ूआर0) कोड िजसमɅ आधार काड[, आधार पğ 

(अथा[त, आधार संÉया धारक को उसके आधार संÉया के सजृन पर जारȣ ǐकया गया 

पğ) या ई-आधार (अथा[त, य0ूआई0डी0ए0आई0 कȧ वबेसाइट से डाउनलोड करने 

योÊय आधार पğ कȧ पासवड[ से सरुि¢त इलÈेĚॉिनक Ĥित या इसके एम.आधार ऐप 

का उपयोग करके एÈसेस करने योÊय) शािमल ह,ै आधार Èयू.आर. èकैनर या 

एम.आधार ऐप का उपयोग करके Èय0ूआर0 कोड को èकैन करके ऑफ़लाइन 

स×यापन के माÚयम से इसकȧ वाèतǐवकता èथाǐपत होने के बाद। 
(ii)  आधार पेपरलेस ऑफलाइन ई-केवाईसी दèतावेज (य0ूआई0डी0ए0आई0 कȧ वेबसाइट 

से डाउनलोड ǐकया जा सकता ह ैया इसके एम.आधार ऐप का उपयोग करके ĤाƯ 

ǐकया जा सकता ह)ै, इसकȧ वाèतǐवकता यू0आई0डी0ए0आई0 कȧ वेबसाइट पर इस 

संबंध मɅ ǐदए गए ǐववरण के अनसुार, इस Ĥयोजन के िलए संबंिधत मंğालय या 

ǐवभाग या योजना काया[Ûवयन एजɅसी Ʈारा ǐवकिसत एिÜलकेशन के माÚयम स े
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दèतावेज पर यू0आई0डी0ए0आई0 के ǐडिजटल हèता¢र Ĥमाण पğ के ऑफलाइन 

स×यापन के माÚयम से èथाǐपत होन ेके बाद। 
4.  यह सिुनिƱत करने के िलए ǐक 18 वष[ या उससे अिधक आयु के वाèतǐवक लाभाथȸ उƠ योजना के 

तहत िमलन ेवाले लाभ से वंिचत न रह Ʌ, इसके िलए Ēामीण ǐवकास ǐवभाग Ĥ× य¢ लाभ अंतरण िमशन, 
कैǐबनटे  सिचवालय, भारत सरकार के ǐदनाकं- 19 ǐदसà बर, 2017 के काया[लय £ापन संÉ या- डी-

26011/04/2017-डी0बी0टȣ0 (https://dbtbharat.gov.in पर उपलÞ ध) मɅ िनǐद[ç ट अपवाद ह ɇडिलंग 

तंğ का पालन ǐकया जायेगा। 
5.  यह अिधसचूना आिधकाǐरक राजपğ मɅ इसके Ĥकाशन कȧ तारȣख से Ĥभावी होगी। 

ǐबहार-राÏ यपाल के आदशे से, 
लोकेश कुमार िसंह, 

सिचव । 
——— 

Rural Development  Department 
——— 

Notification 
The 18th September 2025 

S.O. 4616084—Whereas the use of Aadhaar number to establish identity enables 
individuals to receive subsidies, benefits and services in a convenient and seamless manner, 
obviates the need for multiplicity of documents to establish identity, simplifies processes and 
promotes transparency and efficiency: 

And whereas, the Rural Development Department (hereinafter referred to as the 
Department) is administering the  Mukhymantri Mahila Rojgar Yojana (hereinafter 
reffered to as the Scheme) to provide employment opportunities to the one eligible 
women member of every family of the state which is being implemented by Department 
through Bihar Rural Livelihood Promotion Society (hereinafter referred to as the 
implementing  agency).   

And whereas under this scheme, financial assistance of Rs 10,000 (Rupees Ten 
Thousand only) will be provided as a first installment to one desirous women of each 
eligible family (hereinafter referred to as the said beneficiaries)  to start employment 
venture of her own choice followed by an additional assistance of  up to Rs 2 lacs 
(Rupees Two lacs) which may be provided as needed (hereinafter referred to as the said 
benefit) under the said scheme and the instructions and guidelines issued in respect thereof: 

And whereas expenditure for the said scheme is incurred from the Consolidated Fund 
of Bihar : 

And whereas the Rural Development Department is desirous that the said 
Government, for the purpose of establishing identity of a beneficiary as a condition for the 
receipt of the said benefit, require that such beneficiary undergo authentication, or furnish 
proof of possession of Aadhaar number or in the case of an individual to whom no Aadhaar 
number has been assigned, make an application for enrolment: 
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 Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted 
Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016 (hereinafter 
referred to as the said Act), the Government of Bihar hereby notifies the following, 
namely:— 

1.  (1)  An individual desirous of availing of the said benefit under the said scheme shall be 
required to undergo authentication, or furnish proof of possession of Aadhaar number. 

 (2)   In case such an individual has not been assigned an Aadhaar number, she shall be 
required to make an application for enrolment:   

 (3)  In accordance with the provisions of regulation 12 of the Aadhaar (Enrolment and 
Update) Regulations, 2016, the Rural Development Department shall ensure 
enrolment of such beneficiaries who are yet to be enrolled, or update their Aadhaar 
details through appropriate measures, including coordination with Registrars and 
setting up enrolment centres at convenient locations or providing enrolment facilities 
by becoming a Registrar itself: 

Provided that till such time an Aadhaar number is assigned to such beneficiary, 
she may establish her identity to avail of the said benefit, by presenting the following 
documents to which she is entitled and which are valid at the time of presentation, or, 
in case the software provided or authorised by the Rural Development Department for 
such identification supports electronic obtaining of information evidencing the 
contents of such documents from the database of the authorities dealing with the 
preparation or maintenance thereof, by giving his consent for so obtaining, namely:—  

(a)  The acknowledgement of the beneficiary having undergone the process of 
enrolment, provided by the operator at the enrolment centre, containing 
the EID; and  

(b)  Any one of the following documents, having the beneficiary’s 
photograph, namely:— 

(i)  Elector’s Photo Identity Card issued by the Election 
Commission of India; 

(ii)  Ration card;  
(iii)  Caste certificate or domicile certificate, issued by a Gazetted 

officer who is an Executive Magistrate or a revenue officer of 
the State Government, not below the rank of  Circle Officer;  

(iv)  Medical or insurance identity card issued by a government 
entity or public sector enterprise to a retired or serving public 
servant or his family member;  

(v)  Indian passport;  
(vi)  Certificate or statement of marks of matriculation or 10th class 

or higher secondary or 12th class, issued by a recognised board 
of school education, showing date of birth;  

(vii)  Identity card or other identity document issued to serving or 
retired public servant by a government entity or a public 
sector enterprise;  

(viii)  Driving licence issued in India: 
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(ix)  Any other document as the Rural Development Department 

may specify: 
(4) An officer designated by the Rural Development Department in this behalf shall 

check in respect of the documents presented or the information evidencing the 
contents thereof under clause (3),—  

(a)  the status of the enrolment request by submitting the EID on 
myAadhaar portal (https://myaadhaar.uidai.gov.in/portal) to confirm 
that the EID is valid and that the enrolment request does not stand 
rejected; and 

(b)  the other documents, and for this purpose, may take the assistance of 
and share the information presented with any government entity or an 
authority that deals with the preparation or maintenance of the 
information contained in such documents. 

2. In order to enable beneficiaries to avail of the said benefits conveniently, the 
Department shall make all necessary steps to ensure wide publicity through media to 
make the beneficiaries aware of the requirement of Aadhaar number under the said 
scheme. 

3. Where the authentication of the Aadhaar number of a beneficiary done through any of 
the biometric-based modes of authentication (namely, facial image, fingerprints or iris 
scan based authentication) fails due to any reason, such as poor quality of biometric 
information, the following remedial mechanisms shall be adopted, namely:— 
(a)  In case any particular biometric-based mode of authentication is not 

successful, any other mode of biometric-based authentication or one-time pin 
(OTP) based authentication shall, wherever feasible and admissible, be 
offered; 

(b)  In cases where biometric-based or OTP-based modes of authentication are not 
possible, benefits under the said scheme may, after establishing the 
genuineness of the Aadhaar number by doing offline verification of the digital 
signature certificate of UIDAI on the Aadhaar Secure Quick Response (QR) 
Code or the Aadhaar Paperless Offline e-KYC document, as the case may be, 
be given on the basis of any of the following: 
(i)  An Aadhaar Secure Quick Response (QR) Code containing Aadhaar 

card, Aadhaar letter (i.e., the letter issued to an Aadhaar number 
holder on generation of his Aadhaar number) or e-Aadhaar (i.e., the 
password-protected electronic copy of Aadhaar letter downloadable 
from the website of UIDAI or accessible using its mAadhaar app), 
after its genuineness is established through offline verification by 
scanning the QR code using the Aadhaar QR Scanner or mAadhaar 
apps.  

(ii)  Aadhaar Paperless Offline e-KYC document (downloadable from the 
website of UIDAI or accessible using its mAadhaar app), after its 
genuineness is established through offline verification of the digital 
signature certificate of UIDAI on the document through the 
application developed by the Ministry or Department or scheme 
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 implementing agency concerned for this purpose, in accordance with 
the details given in this regard on the website of UIDAI. 

4. In order to ensure that bona fide beneficiaries who are aged 18 years or more are not 
deprived of the benefit due to them under the said scheme, the Rural Development 
Department shall follow the exception handling mechanism specified in the Office 
Memorandum no. D-26011/04/2017-DBT, dated the 19th December, 2017 of the 
Direct Benefit Transfer Mission, Cabinet Secretariat, Government of India (available 
on https://dbtbharat.gov.in). 

5. This notification shall be effective from the date of its publication in the official 
Gazette. 

By the order of Governor of Bihar, 
Lokesh Kumar Singh, 

Secretary. 
 

——— 

अधी¢क, सिचवालय मुġणालय, 

ǐबहार, पटना Ʈारा Ĥकािशत एव ंमुǐġत। 
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